&

CENTRAL ADMINISTRATIVE TRIBUNA
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Q& Mo.2177/2001
Mew Delhil, this Sthe day of October 2001

HON'BLE MR. JUSTICE B. DIKSHIT, YICE CHAIRMaM (J)
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'.UniOn of | Indla, through the Secretary to- the Govt.,
‘Ministry; ‘of Law, Justice & Company Affairs U
.,.Department of Legal Affairs, Govt., of India
Shastri Bhawan, Dr.° Rajendra Pd. Road w
'New Delhl-l S p“' . -

The Dy. Secretary to the Govt., of India .
Ministry of Law! Justice & Company Affairs,

Department of". Legal Affalrs, G‘ovt., of India
mm:;am ‘Shastri Bhavan," Dr..Rajendra -

Py Boad New Delhi-1

'Petit‘l.on against the- order dt. 5 10 2001 passed by CEntral Admn,
Tribunal: - Sh.'B Dikshit in A. 0. No.-2177/2001. PR
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IN THE HIGH COURT OF DELHI AT NEW DELHI
CIVIL WRIT JURISDICTION
CIVIL WRIT PETITION Noégvé)?F 2002

IN THE MATTER OF
Shri S.P.N. Bhambi .. Petitioner

Versus

" Union of India & Anr. .. .. Respondents

MEMO OF PARTIES

IN THE MATTER OF

Shri S.P.N.Bhambi,
Superintendent (legal)

Ministry of Law, Justice & Company Affairs,
Govt. of India,
New Delhi.

r/o 1667, Nai Sarak,

Delhi 110006, S  PETITIONER

- - Versus -

1. Union of India
through the Secretary to the Govt.,
Ministry of Law, Justice & Company Affalrs
Department of Legal Affairs, L
Govt. of India, BT
Shastri Bhavan, :
Dr. Rajendra Pd. Road,

"New Delhi-110001.

2. The Dy. Secretary to the Govt. of India,
Ministry of Law, Justice & Company Affalrs
Department of Legal Affairs,

Govt. of India,

Shastri Bhavan,

Dr. Rajendra Pd. Road,
New Delhi-110005smm

New Delhi oy

(Abhay N. Das) (Arati Mahajan)
Advocates for the Petitioner

348, Lawyers’ Chambers,
ND -3
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for the respondent.

+ WP ([C) No.8684/2002

This petition hag been filed Impugning the order

passed by the o |

Mumbai Bench an 17" August, 1998

on the ground of limitation as we] 48 0N merlts,

review application after coming tq know in 2000 There is ng
meril in the pelilion. e
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Sd/ . .
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